I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1029 OF 2004

MAHARAJA SEA FOCDS (1) PVT. LTD.  ..... APPELLANT

VERSUS

M S MARI NA ACQUATI C EXPORTS & ORS.  ..... RESPONDENTS

ORDER

1. We have heard | earned counsel for the parties.

2. W are not inclined to interfere substantively
in the matter. However, keeping in view the affidavit
dated 3¢ of March, 2007 of A. Karunakaran, the second
respondent herein, we direct that a sum of Rs. 2 |akhs
be paid to the appellant by the said respondent within
a period of 15 days from today, and the balance sum of
Rs. 3 lakhs to be paid in six instalnents of
Rs. 50, 000/ - each to be paid every six nonths thereafter
by way of demand draft. W also give liberty to the
appel l ant to pursue his renedi es agai nst respondent No.
1 - firm

3. In view of the statenents nade above, the appea

stands di sposed of as infructuous.



[C. K. PRASAD]
NEW DELHI
AUGUST 12, 2010.



